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(c) total amount spent so far for 
rural electrification in the country; 
and

(d) how many small-scale indus
trial units have come up in rural areas 
under the above schemes"

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)
The Rural Electrification Corporation 
has sanctioned so far 1567 schemes for 
rural electrification in the country.

(b ) The schemes envisage extension 
of electricity to 1,00,298 new villapes 
and more intensive electrification of 
21,495 already electrified villages.

(c) The Rural Electrification Cor
poration upto 15th June 1977 disbur.s- 
ed loans amountiTig to Rs. 404.28 cro- 
res for rural electrification in the 
country.

(d) 20.699 small industrial units 
have been provided with electricity 
upto 31-12-1976, under the .schemes 
sanctioned by the Rural Electrification 
Corporation Ltd.
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AlokaAyor Cement Itetery

1342. SHRIMATI PARVATHI
KRISHNAN: Will the Minister c l 
INDUSTRY be pleased to state;

(a) whether Government have 
.sanctioned a huffe amount of money 
for Alokudyog cement factory which 
was running at a loss; and

(b) if so, the reasons and amount 
thereof?

THE MINISTER OF INDUSTRY 
(SHRI BRIJ LAL VARM A); (a) and
(b). No, Sir. The Central Government 
has merely agreed to M /s. Jaipur 
Udyog Ltd. clearing the cement pro
d u ce d  b y  it during the first year o f 
its operation after the date of restart 
of production without payment of ex
c ise  duty. Tlie amount of duty so de
ferred is rep-ayable in five equal ins
talments together with interest there
on.

. Working of D.E.S.U.

1343. SHRl SUSHIL KUMAR DHA- 
RA: Will the Minister of ENERGY 
be pleased to state;

(a) whether the D.E.S.U. authori
ties could not foresee the break down 
of generating plants at Badarpur in 
Delhi and shortage of supplies from 
Bhakra Dam which resulted in shed
ding of power supplies and prohibit
ing the use of airconditionerg and 
coolers etc. when the temperature 
had gone very high;

(b) whether alternate or stand-by 
arrangements are not made by the 
D.E.S.U. to meet such contingency;

(c) steps to reform the working of
D .E .S .U .; and

(d) action being taken against the 
defaulting authorities?




